
AUGUS'l1 21. 1973 for 'Oriua State EJec- ~ 

SOME HON. MEMBERS: Tho "Noes" 
have It. 

MB.. DEPUTY-SPEAKER.: Let the 
Lobbies be cleared. Lobbies have been 
cleared. The question is .... 

SHR.l K. C.' PANT: Before you put 
the question, Sir, 1 would request them 
to considet seriously what would be the 
consequences if eXiension is not Ifalltecl. 

'" ~ tqrU ~ : ~ 
~, ~~ ~~ 

<tt ~ ~  ? 

MR. DEPUTY-SPEAJ<E,R: Let us take, 
it ill a light-hearted manner. Let us not 
take it seriously. I will now put the 
question to the vole of the, liouse. 

:lbe ~  is: 

'''ThaI this House approves the conti-
nuance, in force of the Proclamatim, 
dated the 3rd March, 1973, in I'&.ipect 
of Orissa; issued under article 356 of 
the Constitution by the President, for 
a further period of six 'months with 
effect from ........ " 

SOME HON. MEMBERS: We are not 
pressiDs for, a, division now. 

MR. DEPUTY-SPEAKER: The question 

is' 

''That this House approves the conti-
nuance in force of the Proclamation, 
dated the 3rd March, 1973, in I'C:lpect 
of Orissa, issued under article 356 of 
the Constitution by the President, for 
a further period of siX months with 
effect from the 26th September, 1973." 

The motion was adopted. 

15.37 hi'll. 

STATUTORY RESOLUTION RE. FUCA-
TlON OF MAXIMUM AMOUNT OF 
LOAN FOR THE ORISSA STATE 

ELECTRICITY BOARD 

MR. DEPUTY-SPEAKER: The next 
Resolution also relates to the State of 
Orissa. Dr. K. L. Rao. 

triciq, Board (Res.) 

1llE MlNISl'ER OF llUUGATION 
AND POWER, (DR. K. L. RAO): 1 beg 
to move the following Resolution: 

"WHEIU!A9 in pU1'llU8DCe of sub-
section (3) of aectioD 65 of the Electri-
city (Supply) Act, 1948 (54 of 1948), 
the Government of Orissa has, with the 
apProval of the Orissa Lesislative 
Assembly, fixed under Dotiflcation No. 
EL. IV_17171_19127. dated the' 2nd July. 
1971. the maximum amoUDt as rupeea 
fifty crore. for the purposes of sub-sec-
tiim (1) of the said section 6S with 
effect from the 2nd July. -t 971; 

AND WHEREAS the Orissa Legis· 
Orissa proposes to raise the aforesaid 
maximum amount to rupeea seventy-
liYe crores; 

AND WHEREAS the Orissa Legis-
lative Assembly has been dissolved; 

AND WHEREAS under the Pro-
clamation dated 3rd March, 1973. 
issued by the President uoder article 
356 of the Constitution, the powers of 
tite S'Iate Legislature' are exercisable by 
Parliament; 

NOW THEREFORE. it is hereby re-
solved that Lok Sabha do accord 
approval to the propoS'llI of the Gov-
ernment of Orissa to fix, under sub-
section (3) of .section 6S of the Electri-
city (Supply) Act, 1948 (54 of 1948), 
the maximum amount as rupees seventy-
five crores  which the Orissa State Elec-
tricity Board may at any time have on 
loan under $ub-section (l) of the said . 
section 65." 

This Resolution seeks to empower the 
Orissa State Electricity BOard to raise 
borrowings upto Rs. 7 S crores. The pre-
sent limit is Rs. SO crores. They have 
a large prOlfamme of electrification and 
transmission and they want assistance by 
way of more borrowings. As the Assem-
bly there has beea dissolved and the 
powers of tl)e S'Il1-te Legi;lature are exer-
cisable, by ParlilllJlenl, I h ~ brought for-
ward this Resol\ltion to seet the approval 
of the House to the proposal of the Orissa 
Government to fix the borrowing limit of 
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Rs. 75 ·ClOreti. 

at 

I re9uest iIIat t1liI House may approve of 
it. 

MR. DEPuTY-SPEAKER, R.esolution 

moved: 

"WHEREAlY in pursuance of sub-
section (3) of Section 65 of the Electri-
city (Supply) Act, 1948 (54 'ilf 1948), 
the Government ilf Orissa has, wilh the 
approval' of the Orissa Legislative 
Assembly, fiXed under notification No. 
EL. IV-17J71-19127, dated the 2nd July. 
1971, the maximum amount as rupees 
fifty' crores for the purposes of sub-sec-
tion (I) of the said section 65 with 
effect from the 2nd July. 1971; 

AND WHEREAS the Government of 
Orissa proposes to raise the aforesaid 
maximum amount to ·rupees seventy-
five croces; 

AND WHEREAS the Orissa Legis-
lative Assembly has been dissolved; 

AND WHEREAS under the Pr0-
clamation dated 3rd March.· 1973. 
issued by the President under article 
356 of the Constitution, the powers of 
the State Legislatare are 'exercisable by 
Parliament; 

NOW THEREFORE, it is hereby re-
solved that Lot Sabha do aecord 
approval to the proposal of' the Gov-
ernment of Orissa to fix. onder sub-
section (3) of section 6S of the BIectri-
city (Supply) Act. 1948 (54 of 1948). 
the maximum amount as rupees seventy-
five crores which the Orissa State Elec-
tricity Board may at any time have on 
loan urider sub-section (1) of the said 
section 65." 

Mr. Panda .... He is not here. Mr. 
Kachwai. 

o..fT ~ .. ~ ~  ( ~ ) : 
~ 1 ~, ~ 1I'it ~ it 
;;it ~ T~, ~ it ~~ 1T T~ 

fit; ~ ~ ~  flf;rnr if; r.ro: ~ 

50 ~ ~ WT tJ'IlT 'IT. ~  
~ '!it 7 5 ~ ~ ~ « f-
It ~ <tiT ~ lIi'U!T ~ I ~. ~ 

~~~ 'l'r ~ ~  i 
fit; ~~ <tiT ~ ~ ~ :-~ 

~, ~ omr <tiT ~ ~ fiI;trr 1TlfT 
~ I . 

~~~ ~ ~~ 
~ ~ omr '1ft ~ ~ ~ flI;!inA 

ffi;r m<'i'f it ~ <r;: ~ 'R.'r . ~ I 
~ r.ro: iru ~ ~ fit; fil';;r.rr ~ 
~ ~ ~ it ~.  'ifrl< - ~ omr 
~ cn:q; f'cWf ~ ~ ~ I 
15.41 hrs. . 
[SHRI S. A. KADER in the Chair] 
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~ ~ ~ m; ,~ 00 '1ft 
~ ~,  t, ~ 01I'PI1 
'Ih """" {'Rr, f,;m ~ fit; ,~ 'fiT 

fcA;m tt I 
SHlU JAOANNAllIA !lAO (ClIatra-
pUr): ,Wbile I raise to IIUPJIOI1 ~ reso-' 
lution, I wish to mate a few o"-ti_ 

We are not supplied with a copy of the 
Progress report of the Oriaa State El_ 
tricit)' Board for the previous ,can. H 
it bad beeu done, we would baye beeu in 
a better position to appreciate the wort 
done by tbe Orilla State Electricity Board 
and &lso would be in a positioa to ace 
-wbether the monies are properly utilised 
for the deyelopment of electricity ill the 
State, 

One paiDt I would Iilr.e to urge upon 
is that this Electricity Board is !'J charge 
of construction of electricity projects. 
Take for instance the Balemela project 
wbicb is a joint venture wj,b tbe Andbra 
Pradesb Goven)ment. It. was started yean 
ago. The original cost was estimated at 
Rs. 2S crores. Now the Cost bas gone 
up to RB. SO crore!. I understand the 
Andbra Pradesb Government is not will-
ing to pay its due share of tbe increased 

casll. So the l:OIIIJIItion of the project 
i6 III.lurally dc.layed and dchly 'naturally 

~  escalation of, COllIs wbich is a 
naLiooal loss. This aspect bas to be taken 
into coo&ideraUon. Now. two turbines 
will. ,be IIctiviSDd in a montll or two. I 
~ ... ,l .. Jd tbat a l4iBister from Russia is 
upeaei! ael th_ will be a formal 

8 ~. But ,tho stale of allain IS 

thel ~  arc no transmission lin·.at. Power 
will be; generated but ~ will nOI get 
onclilaWauat power ~ there arc 
'nO trinsmissiOil lihcs. we1iitVli to give 
poWer-to tbe Andbra Pl"acId\i.' Gavem-
ment alid Utcy bave laid 'the':traliiniission 
Unci. This is 'poor planning. When II 

power project is construcicd they should 
simultaneously tab up the iay.ngof the 

~ 1t y& transmission lines. But that is 
not done. Now as it ill said in' tbo 
report they will start the wor'k. Regard-
ing the Balimela project, Wben: I was 
there last week I did not -sec any tower 
being erected. There ii DO use starting 
from the otber end. TIley should start 
,from the side where power ,0 generated. 
NotblDt. is done. ,Then with ,regard to 
irription schemes. the dam ill completed 
but the cbanncls arc not ~. 
This wa)', valuable time is lost. This poor 
pllUlDing has become an inhcccnt weak-
_ in all dIcsc projects. I request him 

to look i!lto the matter. He sbould see 
that in, future with com_Dcem_ of 
power projects, and action started with 
regard to ICneration of ,~ 1

cously, action mould also be ,taken for 
laying of the transmission lines. They 
could bave taken the line to Jcypore 
which i. just 30 miles away. 'I1Iey could 
connect it to the Grid. Nothing bas 
been done. 

As far as the M'acblr.und bydel project 
is concerned. it is a joint venture of 
Andbra Pradesh and Orissa, The reservoir 
is getling silted up and 1 do not know 
what the Joint Board is doing about it. 
There is no proper water storage. It gets 
dried up. Production of power is :ut. 
This should be looked iDtO. So far as 
the Orissa Electricity Boan! is concerned, 
it seems to be in the red now, At ~ 

time it was doing _1\1. It has now got 
over-d"aft with State Bank worth so many 
lacks. It has also got from LIC and 



:2.97 ContiRUAnce of SRA V ANA 31, 1895 (SAKA) President's Rule in 29S 
GrisSIi ,(Rei.) 

<othee 'illlititutious. AIIO I wouI4 lite to 
,,lnow whelher the money. bas bella' utilised 
iIDr tile 'pIIojccls ac:twI1Jy. Wu·it' utili.;ed 
.:for the projed proper? Or, WBI ti \lied 
.ior tlxir' own TA etc. or for tbeic own 
ways and meaDI position? I woull like 
to know about that. I am not Ye!'y' bappy 
,with the performance of the OrisU' State 
,Electricity Board. 

T~ ~  • Beard ,~ ~ placed 
its 'lndQaQ for ,the reqUireRlCllt of .teel 
for ~., future yCMl. s..OOIci' they not; 
'have ~~  their requiremeDts with the 
~ ~  sO that thil may be ' supplied in 
;ime? 'Should they not say, what they 
{equire? They did not do that. They 
. want to purchase in the blackmarket, at 
~ h bigb cost, and also with so mucb 
of It.akale. They sbould place ()rder with 
'Est. 'and over and above that if they 
-requin· they could ao to open market. 
But that is pot done. I appeal to Dr. 
'.Rao 'tp look into ~  malter c:arefully. 

In the other debate whicb ~ 

~  debate, it bas been started that oer-
ain industries are comiq up there, 8Ild 
licenCe bas been granted. Licence for 
'one aluminium plaDt with 30;000 lOIIDes 
capacity at Jeypore was granted. You. 
'have tn calcnlate the cost at JeypcR 
'where tbe projed is to be located. It 
slieuld be at no profit no loss basis. Thil 
is ill, big alnmiDium tmit with 30,000 
"tdline:; capacity which consumes bulk 
pOwe... This aspect bas got to be looked 
tnto,' The Electricity Board bas got to 
-db the needful in the  malter. I spoke 
'40 the Governor also abOut it. I don't 
lhink that anything has been done. FOr 
this industry land has also been acquired 
and the Electricity Board is unwilling to 
give power. If you give at eight or ten 
paise per kilowatt no industry could 
come up. There is the ferro..silicon 
plant in the lower division of the district. 
One entrepreileur has set up a plant and 
1Ie h doing very well. But he is not 
given power. I brought this also to the 
notice of the Governor. I don't think 
that anythmg 'has been' done. I request 
Dr. Rao to look into it. He is in overall 
charge of' power production in the coun-
try a, a whole and the responsibility 
'must he his. He should' take up the 
'Upper Kolab and Indravathi as central 

, ~. Tjle,fil:slone Jenerates 240 M.W. 
af pOwer and the lICCondone, 600 M.W. 

You pleaae take up lhis .in the jDterest 
of the country so that they may have a 
natioaal Irid. 

On 'Jliis 'ocCasion, 'I 'woUld like the 

Mover 'would like to know the perform-
&!ICC ot. tlae Qn.a, Stale Elcctricity Board 
" , .,~  to ha1(e thell' annual 
repgita io' that we can see what is the 
money that' is 6Orrowed from ,the public 
,and boW it iI utilised .for the develop-
lIIeat' PurPose 'and to see also whether 
iany portion of it is entcrini toWards the 
,aa1aries, . ~ ete . 

MIl. CHAlIlMAN: We bave Jiven half 
an boUr "for the eliseussion. ' You please 
,be ,brief. Mr. PaBda. 

SHill D. K. PANDA (BbanjaDagar): 
:toIr. Cbairmau, Sir, for Orilla, of course, 
J ,welcome" this Ilesolutloa. At the same 
time, I want, to ,make a ~  tbat 
the pOWer to' incllr' foan'ebouks be raised 
to RI. 100 crates to the State Electricity 
Board. 

I hope tbe bon. Minister will &&rec, with 
me that it is necessary, sp,cciaUy, in view 
of the fact that it bas 10 per cent of the 
power potentiality. At the all-India leveL 
that constitutes 10 per cent of power 
potentiality. And therefore, for tbe pro-
per utilisation of this power, it is neces-
sary that the loan-borrowiq capacity 
of the Boan! should also be raiaed to 
Rs, 100 crores. This is my first point. 

Secondly, whatever may be the capacity. 
unless and until the corruption, misappro-
priation of funds and all these things pre-
vailing iu tbe administrative set up nre 
efadicated, till then we cannot make any 
beadway. So, I only briug to the notice 
of the hon. Minister some of the facts 
so that he can take care to see that elfec-
tive measures are taken tbat these do not 
recur. One crnre of raptes _rth ofma-
chinery fm: tbe Tower from Bellimela to 
RaY'agada could not' be pnrchased due to 
,faction fight between the Goverriment Chief 
Engineer and tbe Board Chief. He said 
that the matter tad to be resolved im-
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mediately and that ttu. tower· should be 
purchased. Secondly, Sir, in he Central 
Store of the Orissa State Electricity Board, 
R •. 10 crores worth of electrical compo-
nents are lying waste and unfit. Long long 
ago they were purchased at a time when 
it was nec:esury. Now, they have be-
come unfit. Therefore, a probe has to be 
m'ade aetually to find oilt what is the 
stOCk and how it has· become useless and 
how they can be  utilised. They are only 
damaged ones. As far as the power is 
concerned, there ·is a Consultative Com-
mittee for the, Orissa State Electricity 
BO"ard. sitri Rajkisbore Samantara is not 
at all connected with any electricity weft-
ers' union and I do not know why, he 
has been taken into tile COnsultative Com-
mittee. There is· ahother :man . also. In 

reply to a question in that very meeting 
on the 18th or 19th we found that the 
Chairman bimself ~  that there vias 
no workcbarged employee, !lut still, 
somebody who ~  tbe workers' 
Union has ~ tiaken into the Com-
mittee. Therefore, I request the hon. 
Minister to see that only tbe representative 
of the trade union, a person representing 
a Federation of 12 unions is taken in. 
So, representation to tbe Orissa State Elec-
tricity Employees Union should be given. 
At le'ast two representations should be given 
on tbe  Consultative Committee. 

There is somebody there to sabotage 
the 132 kwa line. On 7th or so we found 
that tbe S.E. bad been sabotaging. Also 
he, is a party to all these things. On bis 
own he is entering into politics and en-
tering into trade union activities. This 
is the biggest Federation representing 12 
unions. We caUed off the strike after 
entering into an agreement with the Gov-
ernment and also the Chairman nf the 
Board. But, still, in Cuttack and Bhuba-
neshwar, these two to tbree minor unions 
get the su"port of the Superintending . En-
gineer-this is being encouraged by him-
against whom··dIere is a <cItarge of mis-
appropriation of Rs.· 21 c:mrea. 'There-
fore, tbat aspect also should be :Iooked 
into. With regard to sbortage of tunds, 
the Chainnan of the boatd is taking the 

; 

orisn (lr •. ) 
plea that he is not able to implement the 
walle: basid recolilmendationa ·in regard .10-
elettricity workers because of shortalle of 
funds. We· have been· demandiq and the 

workers have also been demandins; and 
the public alSo Ita. been demanding that 
the private monopoly houses like the IlIu-
minium cOmpany for wbom concessions. 
and facilities are given in' electricity rates 
sbould be asked to pay more. For ins-
tance, these big monopoly bouses are get-
ting ·electricity at the rate of I.S per unit. 
When HSL is paying 12 p. per unit, why 

should the bo'ard not collect more from 
these private capitalists, especially at a 
time when we are being asked to pay 28 
per unit? 

Therefore, I strongly demand that in. 
. order to meet the requirements, and in 
order to fulfil the demands of the employ-
ees, it is necessary that their participation 
should be ensured at the Ie .. el of the con-
sultative councils, aod the wage board re-. 
commendations sbould be implemented, and 
to overcome the shortage of funds, the 
private monopoly houses should not be 
given electricity at these concessional rates. 

. SHRI SHY AM SUNDER MOHAPA-
TRA (B'a,lasore): Dr. K. L Rao is presid-
ing· over a department which .has caused 
frustration among millions of people in 
our country. Every day, tbere is power 
shortage either in the hospital or in the 
consumer homes, and we are in great 
trouble. 

Rs. 75 crores are now wanted for the 
Orissa State Electricity Board. Only last 
week, when I was attending a meeting of 
the district consultative committee in Orissa 
on how to sponsor small industries in my 
State, the executive engineer, electricity, 
came and firmly said that there could be 
no development bec'ause they could not 
supply more power. If this is the position 
in Orissa, I do not know what the ulitity 
will be of discussing more 'and more about 
power generation in Orissa. 

Gandhiji said that we shoull take po-
wer to every village. I do not know, after 
2S years of freedom, how far we have 
been snccessful, because in Orissa hardly-
a Httle more titan 5000 vntages havebetm 
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electrified. GaDdbijifurthcr wuted that 
the tribal arell$ aDd" ~-.  Caste areas 
should be electrified," beCausc without po. 
wer, we cannot improve agriculture, we 
cannot baye more agriculturai ~ ~ , 
and without power; the country caDDot 
prosper. I have travelled hundreds and 
hUlidreds of miles in tribal areas; ,parti-
euhlrly niDe ilistiicts out of 13-districts ~ 
Orissa are tribal e1itrielS. Hardly there is 
'any power in those States:: Look ai the 

sad "fate of millions" of tribal people in 
our State who ha"e almost lost confi-
dence "in: the scheme" of ~  ~ ~ 

Since you bave limited this discussion 
only to half an hour, I snail deal wiih 
only one "point and then" conclude my 
speech. There is" now" talk of a the!liml 
plant in Talcher in Ori .. a. For this" ther-
mal power plant, a few ~  engi-
neers have submitted" their ienders. I un-

, derstand that three firms or parties· "ave 
submitted tIieir tenders. One ~ which 
is "in Delhi has '1uoted 'a litile m'or.. than 
Rs. 33.63" lakhs. There is another firm 
in Calcutta which" works in the name of 
Kuljian Corporation, an" internationaJly 
defamed org'anisatlon, becausc only a few 
months ago, when the house of one Mr. 
Bhattacharjee" of Calcutta was searChed, 
currency notes wortb: lakhs of rupees 
were discovered "from his house, ulti-
mately pertaining to some black deal 
with Kuljian Corporation of America his 
was what had come out !n the papers. 

SHRI M. RAM GOPAL REDDY (Ni-
zamabad): What had happened to that cur-
rency? 

SHRI SHY AM SUNDER MOHAPA-
TRA: We underst'and that it was confis-
cated by the CBI. 

The third party is the Tatas. I submit 
that a lot of conspiracy is going on now 
among the engineers, to give it probably 
to the highest bidder. They are entering 
into some oonspiracy with some consulting 
engineers. 

The hon. Minister who is here, and who 
is one of the gre'atcst exponents of power 

production must go into the details and 
not rely on the officers of the Orissa State 
Electricity Board, so that the minimum ten-
derer and these wbo have" experience in 
power· generatioB particularly in thmnaf 
power generation gq" this opportunity to" 
help the cause of Orissa. 

" lin, 

SHRI P. K. DEO (K'alahandi): I do not 
think any persuasion would be required t", 
support -this Resolution. This is a good" 
Resolution. Rather I would reqaite more 
funds to be provided for the state EleC-
tricity Board, taking into consideration the 
backwardness of the regien in the matter 
of rural eledrification. 

,In this ~ I woulli ~ to point qqt 
that Of is sa is" one of the ~  in the 
countrY which is backward in regard to 

~ ~  of villages. There are. 46,61 Ii" 
Villages out of which only 6,000 have 
bi:eri electrified upto March 1973, repre-
senting a coverage of 13 pe"r cent against 
the all-India average of 24 per ceDt. Is 
spite of this state of affairs, the perlorm-
anee of the Orissa State Electricity Board" 
is far from satisfactory. I "quote from a 
note on the activities of the ciifferent de-
partments of the Government of Orissa 
during President's rule (p'age 5): 

"In the current year, 1973-74, th .. In-
get for electrification of rural vil-
lages is 3,000 against which only 
80 villages have been electrified 
upto the end of May, 1973". 

This is not a satisfactory state of afl'airs. 
We .expect that there should be more zeat 
and more muscle added to the implemen-
tation of the programme of rural electrifi-
cation. 

In this connection, I would echo the 
sentiments of Shri Jagann'ath Rao that 
even though the BaJimela power hOllse i. 
going to be commissioned--aad the Prime 
Minister is going to inaugurate it-there 
is no transmission line. So all the power 
generated there will go waste. On the 
other hand, I find that even though it is 
a joint venture with Andhra Pradesh. 
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. Andhra PradCsb. ha'. not paiii' ~  share but 
:will be the beDelciaiytieCaaiir nha. al-
Judy constructed ~ ., an 
,entire network. of _q.em, 

In this rellard, 1 ~  like to state that 
eVen though there are transmission lines u{ 
the other areas, bec:aWle of the iNId main-
tainance, there has been constant failure, 
·of electricity in most districll. ~ 'lOme 
reason or' other, I do not know what, 
·every Sun4ay''1I!en ill failUre for tIIIIIrly 12, 
hours. I do ~ know ,what ,justi(lcation 
Dr. Rao can give, for that., .. .-.; ~ -.. 

If you look into the tariff ~  for clec· 
tricity in various States, that in Orissa ,. 

~ m..-. ......... ",benelit to tbe va· 
'ricus areas 01 tlie Stat., even tboBlh the 
mUimum electricity' is generated 1n the 
Hirakud dam, most 01 the _ ~ 

beadquarters 01 the Sambalpur district do 
not get the benefit of tlli' hy",,1 power like 
Rain Khol. They have" to pay tariff on 
tbe bam of dieitl generated power. 

Take the ~,  of the Hirak.Ud project. 
The high tension line . ~  over the sub· 
divisional headquarters like Raira Khol, 
but they do 'DOt, get' thO" benelit. On the 
other hand, in th,e <:OlIStai areas, every 
little p'an·shop has been electrifted. 

Taking into consideration all these fac· 
tors, I had submitted previously, and 
reiterate now in front of Dr. Rao that 
they shOUld give clearance to the Indra· 
~  Hydroelectric project which generales 
600 m W of electricity and will irrigate 
2 112 lakh acres of chronically dought· 
affected areas. I cannot unJer>tand why 
he should plead that the matter is sub 
ludice in the Krishna·Godavari dispute. 
The Bodh Gh'at project of Madhya Pra· 
desh in the same Indravali ,alley has al· 
ready been admitted in the Fifth Plan of 
Madhya Pradesh. 

Taking into consideration all these fac-
tors. the rural eleetrificatiol) program:ne 
cannot progress unless we take up and 
fully utilise the irrigation potential of the 

State; .ad aere ,Par!iculady Dr. Rao 
will tell you that Illdravati project is a 
cheap project ~~. ~.  may be able to 
generate electricity at' very ~h  rates 
to serve the needs of the people.. Hira-
kud dam 'is lettilll lilted, and the span 
of 'life 'of Illat daDII is getti!lll shonellccJ 
a. ~ the analysis of the sediment U"lL 
5 . .( per cent of the total SIor,aae capacity 
or ' 19.1 per ~  of the ~  storase ca· 
pacity .has ~  ~. ~ :  
1'57-1971, beca..a this. is... inter· 
Stat. river and ill illi )!p,per, rellclles in 
.~ ~  aati-soil erosio9, ~  has 
not beell doa.. Sailarly i. h~ Macbkund 
pr!>ject also. Befer. any hydro-electric 
project io !;oken up in the basin oj the .. 
rivers, there .ould be llrop... ~  
bundinl tree ~  and 80il CODserva-
tion work and til. pFO!ramme would then 
ollly be succes.ful.· High priority should 
be Jiven Ie I1Ir81 electrification, If you 
compare the statistics of energised pump. 
in West BeD,.1 aad Orissa with the re.t 
01 the COUBIFy, til. ntImbers are the low-
est. In Tamil Naau the number i. 
2,42,189; i. J\(ailll'raahlta it io 1,72,000, 
but in Ori_ it io 1800 and in West 
Bengal it i. Sill. People 'are not utilis· 
ing this enerlY 16, pump underground 
water, becallSe the Government l:is not 
clear in its mind "larding the cei'ling to 
be fixed in the IilDd reform proJramme. 
They mUlt make a distinction between 
land that il to be'lrriaated from Gotero· 
ment sources and land to be irrigated 
from priV'atc ~. With the.e remark< 
I conclude and I request Dr. K. L. Rao 
to expedite the prOBTamme. 

SHRI CHINTAMANI PANIGRAID 
(Bhubaneswar): I welcome the resolution 
moved by Dr. K. L. Rao. The Electrici-
ty Board has undertaken a vast program-
me of rural electrifiC'ation work, The 
Electricity Bo'ard has now incurred a loan 
of Rs. 61 crores from all sOurces, Rs. 
14 crores remained to be utilised to make 
a total of Rs. 75 crores. With such a 
programme of electrification. j was think-
ing that Dr. Rab would have asked for 
atIeast Rs. 100 crores so that they could 
have kept a margin of Rs, 3S to Rs. 40 
crores for the coming year. 
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The tempo of Ilectrific:atioa has vlry 
much slowed dOwIi· !fom' 'Marcti, 1973. 

Only 80 villase' bave been electrilled up-
10 May this year .. For 1973-74 iheir tar-
get was 3,000 villases. They cannot 
.make .p this taraef, because it .. ill be 
difficult. For the Fifth Five Year' PI'an 
the proaram .. 1 is to electrify 3,000 villa-
ges ~  year. If I. a good proaramme. 

But . the w.ay h~, 1~ _  -lJoard is 

1II0VID" If "m alit h able te comn'e 
this programme. Dr: -Rao 'llas tak(n keen 
intetbt in' rura\ -. Clectritlcaiion prOgram-

mel and when' Ortlsa wi. 1~, _ behind, 
he -... as impressiila uPon -tlie Oris,a" Gov-
emment'for the 'lake two' yean io speed up 
that programme: He should impress upon 
1be State Electricity Board tbat the work 
sbould be completeet . 

Reo:ently 1 .b.04 .80ne ~  some ar,-",,_ 
There are villa..,. wilh more than 3,000, 
-4000 or S!lOO poplllation .. Tlterc are cer;' 
tain vill'a&cl wbicb are, bavillll a popula-
tion of.a tl" bundred. whicb are electri-
fied while ·there are many .villllaes with 
a population of 5,000 or 3,000 -whicb 

havl not bela -elCj;l:[iJled. For i.stanco, 
from Saranklll to Darpanarayallpll\' tbere 
are more than. ten vilbll" with-a popu-
lation of more thaa 2,OOQ.- All these vil-
laaCl have not been eliccJlrifte,," Near 
Bhubancswar JU!lDY big· village.· like 
Madan"ur and Paikl'8pur ha .... -not beea 
electrified. 1-do aot· know whether smal-
ler villalles have beea taun up to ·sho .. 

in the enumeration that -they have elec-
trified so many thOllsa.ds of villages. For 
instance, in one village I found that for 
the last three monthl tbe electric poles 
and lines are there but connection bas 
not been given_ Perhaps they are coun-
ting these villages aho as those which 
have been electrified. I can give a spe-
cific instance. In one village, Il'aulasabi, 
even though the electric poles and lines 
arc there for the last ,ix months, elec-
tric connection h.. not been givea so 
far. These ditliculties should be removed 
so that the Electricity Board. which has 
a large programm:: of expansion, can 
reach its target. With these words, I sup-
port the Resolution. 

T~ ~ (u.n-) : ~~ 

~ ~ ~ 
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- ~ ~  

~ ~ ~ if f.I;;r;ft;;ff 'liT 
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~  ~ ..... (~) 1l 
f<il",.riifi<Ol it ~ if ~ 'W ~ I 

mq- ~.~ ~~~ ? ~~ 

~ ~ ~ .... 

MR. CHAIRMAN: I can understand 
giving an example. But I cannot 
understand how the twin city of 
Bombay is connected with this. There-
fore, don't dwell on it. Speak art the 
Resolution itself. 

qr ~  . ~: 1f ~ <n: ~ it;;r 
'W [I .~ 1f ~  or)<or ~ ~ I 
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THE MINISTER. OF IRRIGATION 
AND POWER. (DR.. K. L RAO):'I IJlUJt 
tbank the ho';. IOeIJlhera for' !be useful 
5uJPSIiom that they have lJlade in a very 
short tilJle. One of .the iDlportant points 
thai the hoo. IJlClllbero have stressed is 
that the loan should have been R.. 100 
crores. I entirely 'agree with them. But 
the Orissa Government has made their 
own calculations and has asked for Rs. 
75 crores. 

Mr. Madhu LiDlaye was asking,. 'what 
would yoa do with this money?'. He 
used a strOBg lanauage in Hindi. Actu· 
ally, Sir, this money is nol going to fin-
~  everything. It is 10 acl as 'a sort 
of ways and means every year. Loans 
are laken from the open market. from 
the LIC. and from the Rural Electrifi-
cation Corporalion. And they !rave got 
their terms of repayment. If the terms 
of a loan say, for instance, that it should 
be returned at the end of seven years, 
then it has to be returned. It is not 
as if the money i. there as the main 
capital. It is a sort of assitance for the 
expense of that year. So, the hon. 
Member was not correct when he thought 
that this was all the money that was 
available. On the other hand, Orissa i. 
'going to embark, in the Fiftb Plan, on 
a power programme to the extent of 
Rs. 200 crores. They have spent in the 
Fourth Plan R.s. 88 crores and they are 
going to double that expenditure. They 
have got a good programme, doubling 
their generation and pntting a large num-
ber of tran.mis.ion lines. What Orissa 
wants is more tranimission lines because 
the area i. vast. There the power gene-
ration i. done at two ends. one is Balimela 
and the other i. Talcher, so that they re-
quire II' lot of iran.mi.sion lines. Mr. 
Jagannath Rao was not well informed 
when he thought that to the Bellmela 
transmission line we were not attaching 
'importance and so on. It is not so. On 

the other hand, ",e sive the biihllSt pri-
ority to, this line, Talcher to Mohana 
haa bee'; cOmpleted for 200 bos. We 
are ~  uaina that line. It is-a double 
circuit, 220 kw, capable of canying 'a 
very heavy amount of load because Ba-
limela will have a heavy 'amount of pow-
er geQeration and Talcher will also have 
power generation. These two goinll to be 

connected. 

Mohana to Tiruvella, is nearing com-
pletion. It· is practically complete-about 

110 kms. 

Tiruvelfa' to BaliDlela is under C008-
truction and we. expect to complete it in 

six months. 

So, weare fully alive to the needs of 
Orissa. As I said, in. tbe case of Orissa. 
the main trouble is that the number of 
tranmission lines 'is rather behind. That 
i. why, in the Fifth Plan, we are going 
to spend quite a' good part of money on 
transmission lines. On generation if we 
are going to spend . Ro. 90 erores. on 
transmission lineli we will be !pending 
a much as Ro. 70 crores in the' Fifth 
Plan. The hon. Member must feel as-
sured' that the power will be completely. 
used up. In the Fifth P\'iIn we are going 
to double the power generation capacity. 
The preseut generation of power in Orissa 
i. about 560 magawatts, and we are go-
ing to double that up in tbe, Fifth Plan. 
I wish every pro.perity to Orissa through 
this programme. 

My hon. friend was asking about some 
representation by ~ employees of the 
Electricity Council I have already writ-
ten to the Governor about it. I bope, 
necessary action, will be taken. 

Mr. Mahapatra found fault with the 
Ministry of Irrigation and Power, hold-
ing it responsible for the l1ackwardness of 
Orissa. A. a Minister, what, can you do 
here? The States are entirely indepen-
dent. autonomous. Doring the President's 
rule, in six months,. you casnot change 
the wbole picture of the State. I am 
very sorry that Orissa is backward in 
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respect of power utilisaiion wbile it has 
got power; it is not that it hal no' power; 
it has su1licient power like Madhya Pra· 
desh; it has as much power as MadhYa 
Pradesh has ..•... 

SHRI P. K., DEO: Then give clearance 
to the various projects. 

DR. K. L. RAO: A., I .aid, Orissa 
does not have enough transmissiPD lines. 
That is why, power is not available in 
various areas. (l"ltrruptioru). Actually 
the Rural Electrification, Corporation 'and 
others were trying to finaDce • muc:ll •• 
possible for ~. ~  have 
gone out of the way aDd, ~ ~ ~ :pro-
jects . for transmission ~ .. So; ... e are 
fully aware of th'at JK!ioi. 

Mr. Patnaik has said' tb;t village elec-
trification has gone down. Village elec-
trification is picking up "cry 'll'ell" in 
Orissa in the recent ,~ .  NearLy 7300 
villages have been electrified so far. and 
there is a plan to electrify 3000 villages 
every year in the Fifth Year Plan. He 
says that the tempo has gone down. 

I will write to the Governor immediate-
ly to see that the programme is not slow-
ed down hut, on the other' hand, it is 
acceler'ated. If anything, we want to elec· 
trify more villages. 

With regard to the pump sets, in Orissa 
the total number of pump sets electrified 
is only 2100 whereas in the whole coun-
try -there is a total of 22 lakhs 'pump 
sets. In a State like Tamil Nadu. there 
are more than 6 lakhs pump sets. So. it 
is not that anybody has done this. It is 
for the local people to take more interest 
and Orissa has a large amount of poten-
tial of underground water. Orissa and 
We" Beng'al are two States where these 
pumps sets have not come up as expected 
and Ihat is the main idea of additiomH fin-
ancing of the RUr'a1 Electrification Pro-
gramme, that is to remove this imba-
lance. All these pumps have been work-
ing in the drought· affected areas. Then, 
regarding Indravati project, this is one 

tricitll Boar. (ReB.) 

of the very big projects. Its main ad-
vantage is tilat not only it will generate' 
power but it will irrigate 3.-1/2 lakhs of 
land in the chronically drought areas of 
ICalahandi. I ,am fully .ware of it. But 
there are some ,limitations for ~ . The 
difficulty ill that having c:outituted a tri-
bunal we: have got to. wait ~ , their find-
, ing and that meanl. !lljIay., I am ~, 

to ICC whether we can get any ciearanee 
from the toncemed Chiiif'Miidlllera ",a-
if these -OIiof ~~ ~  1 ,1h1 ~ 
there will be no difficulty. 

SHRI P. K. IlEO: How did the' Gov-
ernment give clearance to the Bodhghat 
project ill Madhya Prade.h? 

DR. K. L. RAO: It is ~h  exactly r 
am going to .ay. That project has, nol 
yet been cleared. But, t\iere. the watel 
is put back in the ,arne river. But lodra-
uti project is not like that. In ,the 8 ~  

of Indravati we construct a dam aod di-
vert the .. ater into aRather valley. It 
does not go into the IBme ri"er. 

At the same time, hon ~, Mr_ 
Dco has been demanding and very right-
ly too. th'at this project should be taken 
up and I think it i. high time that .. e 
do something. But do not 'abuse me for 
that. The Chief Ministers are involved 
in this .... 

SHRI P. K. DEO: In Andhra Pradesh 
al.o there is President's Rule. 

DR. K. L. RAO: If the Chief ~ 

sters agree. then it need not gO to the-
Tribunal and we need nol bother about 
the Tribunal. ... (Interruptions). Any 
way I will try to do my best in that con-
nection. 

SHRI P. K. DEO: There. 'are no Chief 
Ministers now. 

DR. K. L. RAO: Thes" are the variaus 
points the hon. Members have mentioned. 

Another, point hon. Member, Sltri Pa-
mgrahi mentioned was that there are vil· 
lages with a population of 2000-4000 
which have no electricity. It is very sad 
and our policy is that by the end of the 
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Fifth Plan, all villages with a population 

of more than a thollsand will be electri-
fied. 1 will draw the attention of the 
Governor to this and request that elec-

trification of the villaJCS is ppedile<l. 

I thank. 'the' hon. Members for their 
support to this rescilution and 1 request 

that thiI ruolution be paaed. 

'" .;.;" ........ 11(. :. -~  iIli· 
""'T. ~  ~ 'I1Il ~, ~ !I'T{rf tm 
~~.? 

is: 

MR. CHAIRMAN: Now. Ibe question 

"WHEREAS in purluance of 5Ub-seC' 
tion (3) of section 65 of the Elec-
tricity' (Supply) Act. 1948 (54 of 
1948). the Government of' Orisn 
has. With the approval of tbe 
Oriaa LegislatiYe Aasembly. fix-
ed under notification No. EL.lV· 
17/11-19127 'dated 2nd July. 
1971, the maximum amount as 
rupees fifty crores for !be pur· 
poses of sub-section (I) of the 
said section 6S with effect from 
the 2nd July. 1971; 

AND WHEREAS tbe Government of 
Orissa proposes to raise the 
afore ... aid maximum amount to 
rupees ~  crores; 

AND WHEREAS the Orissa Legisla-
tive Assembly has been dissolved: 

AND WHEREAS under the Proda-
mation dated 3rd March. 1973. 
issued by the Presido:lt under arti-
cle 356 of the Consti:ution. the 
powers of the State Legistlature 
are exercisable by Parliament; 

NOW THEREFORE. :t is !Jereby re-
solved that Lok Sabha do accord 
approval to the proposal of the 
Government of OriSSa to fix, 
under sub-section (3) of section 
65 of the Electricity (Supply) 
Act, 1948 (54 of 1948). the 
maximum amount a9 rupees 
seventy-five crores which the 
Orissa State Electricity BO'ard 

1973-74 

may at any time have on loan 
under lub-section (I) of the 

Aid iection li5:'" 

16.2' hn. 

SUPPLEMENTARY I DEMANDS· FOR. 
GRANTS '<RAILWAYS), 1973-74 

MR. CHAIRMAN: Now, we go to the 
next item-suppfementary Demands for 

Grants (ltailwayS). 

~ _ ~ . 2.-Misullaneous. Expen-
diture. 
MR. CHAIR¥AN: Motion moved: 
'-na(a , ~  not ex-
~  'RS.· 6.000 be ~  

t;' 'the ~  to defray the 
charges which wiit, come in 
cout1Se of! JI!IlVIDent dutiQs the 
year ending 'the 311t day of 
March,' 1974, in respect of 'Mill-
ceHarieous Expenditure'." 

DEMAND No. l,4.-Cons'truction of New 
Line.-<:apital' and Depreciation Re ... n·e 
Fund. 

MR. CHAIRMAN: Motion moved: 

'That a Supplementary sum ~ p-

ceeding RI. 7,000 be granted to' 
the' ~  10 defray the 
charges which will come In 
course of payment during tbe 
year ending the 31st day or 
March. 1974, in respect of 'Con-
struction of New Lines-Capital 
'land Depreciation Reserve 
Fund'." 

DEMAND No. 15.-open ~  Work . .-
Capital, Depreciation Res.'!rl'e Fund and 
Developmellt Fund. 

MR. CHAIRMAN: Motion moved: 

'That a Supplementary sum not ex-
ceeding Rs. 5,000 be granted to 
the President to defray the 
charges which will come in 
course of payment during the 
year ending tho 31st day or 

·Moved with the recommendadon of the president. 


